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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers df Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 361 hIb/RG/LP Dated:\K .12.2024

Provisional admi+sion granted under Advocates Act, 1961 in favour of

UWdJbaid Nazir Mir
S/O Sh. Nazir Ahmad Mir
R/O H.No. 5, Lane-D, Fair Bank’s Colony, Rawalpora/Natipora, Srinagar

vide notification No. 2-8 61 dated )'3_oj-:>otRfor a period of one year has
been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degr8es from the concerned University and verification of

his/her character and aAtecedents from the CID.

The renewal / dxtension of provisional licence/enrollrnBrlt must be
souqhr the ; e I e/final enrollment a©_n
c !mMIIMaIn

By Order

!gistrar (LP)"I}}UI
Dated, l& .12.2024No: gCsebIG - 3 L RG/LP

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Cduncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazbtte
President, J&K Hjgh Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library, I High Court Wing Jammu/Srinagar for information and
also keeping recdrd of the same.
Mr. Ubaid Nazir Mir , Advocate

. .. ... for information and necessary action .

J/
b

taIit Rggjstrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3QQ A/RG/LP Dated:(k .12.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Mr. Umair Nabi
S/O Sh. Nabi Sheikh
R/O Checki-Kawoosa Village Dahwoota Tehsil Narbal, Budgam

vide notification No. Lol \ RG/LP dated \3-dI–la)\ for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / dxtension of provisional licence/enrollment must be
sought before the date of expiry unless the aM ute/final enrollment as an
Advocate is Mm there before.

By Order

istrar (LP)Assi§ta

No.' LiG/LP Dated: & .12.2024

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websit1

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Umair Nabi , Advocate

. .. ... for information and necessary action .

Lgistrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3)hi /RG/LP Dated: (k.12,2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Umi Aamar
D/O Ghulam Rasool Rarrey
R/O Ugjan Dialgam, N+w Colony. Tehsil & District Anantnag

vide notification No. ;o GI _/RG/LP dated \:> iI -28% for a period of

one year has been extbnded till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degr bes from the concerned University and verification of
his/her character and ahtecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the aMute/final enrollm@1 M
c Ml there before.

By Order q N/
lmGgistrar (LP)Assista

No, SbbNb JIG RG/LP

&

Dated: {( .12.2024

Copy forwarded to th

1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Gover6ment Press, Jammu for publication in the next issue of
Government Ga2ette
President, District Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libraryl High Court Wing Jammu/Srinagar for information and
also keeping recdrd of the same.
Ms. Umi Aamar, Advocate

. ..... for infdrmation and necessary action.

Assistant RbJgistrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers df Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \b& lb II /RG/LP Dated:\{.12.2024

Provisional admi£sion granted under Advocates Act, 1961 in favour of

Mr. Umer Akbar Dar
S/O Mohammad Akbar Dar
R/O Sadunara Hastikdan, Yarbalpora, Tehsil Hajin, District Bandipora

vide notification No. Q\ % )– _/RG/LP dated I'>-1-2623 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date8© ®xpirv unless theaaM©tm/final enrollment aM
FM is orc)efore.

By Order

A S S i S t a n t IaKLi S t r a r ( L P )

tG/LP Dated:L.12.2024No, S Gbhj_£3
Copy forwarded to th

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Cbuncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libraryl High Court Wing Jammu/Srinagar for information and
also keeping rec6rd of the same.
Mr. Umer AkbarDar, Advocate

. .. ... for infdrmation and necessary action .

Assistant RYgistrar (LP)
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3&l A IAn /RG/LP Dated:k .12.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Mr. Umar Bashir
S/O Bashir Ahmad Bhat
R/O Shar Shali, Bhat Mohatta, Tehsil Pampore, District Pulwama

vide notification No g bB /RG/LP Dated U 6’on a:B for a

period of one year has peen extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrQllment must be
sought before the date of expiry unless the absolute/final enronaa
c

By Order g

„„AA„.'„
N,; SG6sq- Cb RG/LP D,t,d,k .12.202FW
Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District grId Sessions Judge, Pulwama.
Secretary, Bar Cbuncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President. Distridt Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping rec6rd of the same.
Mr. Umar Bashir. Advocate

. .. ... for infbrmation and necessary action .

q
I

Assistant Rl
C/

istrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3G\\ t,Ll /RG/LP D,ted:I< .12.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Ms. Zarina Banoo
D/O Mohd. Raza
FaO Pushkumthrumsa Near Middle School Thrumsa, Tehsil Kargil, and
Distt. Kargil

vide notification No. 2. eD _/RG/LP dated 13 -q =”H for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the datBe of expiry unless the absoMk/final enrollrh&!.t M
c MM

By Order

itrar (LP)Assis

No, gCb(b\-bl IG/LP Dated: LL .12.2024

Copy forwarded to th
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Kargil
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, Distridt Bar Association, Kargil.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Zarina Banoo, Advocate

. .. ... for information and necessary action .

S/

Assistant Registrar (LP)
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\J HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: :Bbq\ La’Lb /RG/LP Dated:K .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umer Mukhtar
S/O Habibullah Ganai
R/O Chanthan Check Pora,
Ganayee Mohalla Tehsil Beerwah District Budgam

vide notification No. \GILl _/RG/LP dated \ b -o'\ -lotS for a period of

one year has been ext9nded till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / dxtension of orovisional licence/enrollment must be
souqh) )irv unless the ae ©lute/fin . 1 enrollment as an
c m We before.

By Order

A s s i s t a 11 t 115b:s t r a r ( L P )

Dated: L. f2.202rN„ SCs~C,Q–lq RG/LP
Copy forwarded to th.

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar C6uncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recqrd of the same.
Mr. Umer Mukhtar, Advocate

. .. ...for infdrmation and necessary action.

'//

AssistanI Re%istrar (LP)
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-> HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: hH /RG/LP Dated: K.12.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Mr. Zahid Bashir Bhat
S/O Bashir Ahmad Bh£t
R/O Yangoora, Shalpora, Tehsil Lar, District Ganderbal

vide notification No. to BE /RG/LP dated \?,-oc\-)DEB, for a

period of one year has $een extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.q Degrees from the concerned University and verification
of his/her character and antecedents from the LID.

The renewal / 4xtensionof provisional licence/enrollment must be
s ) th 1 te/fin
Advocate is ordered there before.

By Order

Assistdilt
D,t,d, tC .12,2024

1/

legistrar (LP)
No: SUq\ )\ I RG/LP
Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District 4nd Sessions Judge, Ganderbal
Secretary, Bar Cduncil of India, New Delhi.
Manager, GoverNment Press, Jammu for publication in the next issue of
Government Gazette
President, Distric+ Bar Association, Ganderbal
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recdrd of the same.
Mr. Zahid Bashid Bhat , Advocate

. .. ... for infdrmation and necessary action.

U
istrar (LP)Assista
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V HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2633> IIAO-Tlb /RG/LP Dated: B .12.2024

Provisional admiJsion granted under Advocates Act, 1961 in favour of

Mr. Zahid Gull
S/O Ghulam Mohammad Dar
R/O Water Hail, Tehsil Khansahib, District Budgam.

vide notification No. La 8 q _/RG/LP dated 13 -ol „ b>b3 for a period

of one year has been extended till 31.12.2025 subject to the verification of
his/her Certificates/LL. Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / dxtension of provisional licence/enrollment must be
sought bMe the dat6 of emrv unless the abSotLlltDeZhnal enrollment 8%
Mamrdered there befoHr

By Order

trar (LP)
tG/LP Dated: \\ .12.2024se,\~\Q -sA

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Goverr+ment Press, Jammu for publication in the next issue of
Government Gazbtte
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recdrd of the same.
Mr, Zahid Gull , Advocate

. ..... for infqrmation and necessary action .

Assista£t Rl
Qr

t/
iistrar (LP)
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 36 q latH /RG/LP Dated: R.12.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Ms. Durkshan Shakee
D/O Mir Shakeel Ahmad
R/O Khawajapora NoWshera Srinagar

vide notification No.YTS a _/RG/LP dated Bo-oj-TaXI for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL. Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought Mfn©re the date of eMrv unless the absolu@final enrollment aM
AcMcate isMMllM®fm

By Order

&,

Assist JinDegistrar (LP)
12.202Dated .N,; SC\Sg-GI RG/LP

Copy forwarded to th

1

2
3.

4
5.

6.

7

Principal District And Sessions Judge, Srinagar.
Secretary, Bar Cduncil of India, New Delhi.
Manager, GoverNment Press, Jammu for publication in the next issue of
Government Gazette
President, J&K Hjgh Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Durkshan Shakeel , Advocate

. .. ... for inf6rmation and necessary action .

Assista Registrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Bb' w./RG/LP Dated: Z 4.12.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Mr. Mohd Abuzar
S/O Mohd Hassan
R/O H.No.55, Tehsil Kaksar, District Kargil

vide notification No /RG/LP dated '-9-b23 for a period of

one year has been ext9nded till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrbes from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the dM1[ute/final enrollment as an
c Mbefore .

By Order a
A„i,t,Z%Tilt,,r (LP)

No: \-C\n\X -Qb RG/LP Dated : (e .12.2024

Copy forwarded to thI

1.
2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kargil.
Secretary, Bar Cbuncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, Distriqt Court Bar Association, Kargil
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping rec cl)rd of the same.
Mr. Mohd Abuzar , Advocate

. .. ... for information and necessary action.

i
Assistant Reki strar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers df Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:

Provisiona

3 baG ,/RG/LPR Dated : 14.12.2024

admission granted under Advocates Act, 1961 in favour of

Ms. Arzoo Jan
D/O Abdul Gani
R/O Qazigund Upper Bazar
Tehsil Qazigund District Anantnag

ltoo

vide notification No. 9 \ _/RG/LP dated 29'’1 - DIS for a period

of one year has beeb extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.p Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / 8xtension of nrovisional licence/enrollment must be
sought before the dat'b of expiry unless the absolute/final enrottmMe tiM
Advocate is ordeM[Me before.

By Order

4/E
Lgistrar (LP)Assis

No: SS\g\- dI IG/LP Dated: 1k .12.2024

Copy forwarded to th

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Cpuncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Ga2ette
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Arzoo Jan , Advocate

. ..... for infbrmation and necessary action.

Q t/
wII

Assistadf ReEistrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: BuT 1l61\\ /RG/LP Dated: t C .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tabish
D/O Hakim Gh Mustafi
R/O Sector-01, Lane-01 , Umerabad,
HMT Zainakote, Tehsil Shalteng, District Srinagar

vide notification No. 2 Dl o _/RG/LP dated le- 9 -2.23 for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degr8es from the concerned University and verification of

his/her character and ahtecedents from the CID.

The renewal / extension of provisional licence/enrollment rrLUst be
sought before the date of expiry unless the abs,Mhal enrollment as an
UcMtE is orMllMbefore.

By Order
P>r

'i

Assista4i Rggistrar (LP)
N„ >£G,\ Re-'\q tG/LP Dated: \C .12.2024

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websi+e
Incharge Libraryl High Court Wing Jammu/Srinagar for information and
also keeping recQrd of the same.
Ms. Tabish, Ad\locate

. ..... for inf6rmation and necessary action .

J/
ba

Assistant Registrar (LP)
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4 HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 36' LbtX /RG/LP Dated: 14.12.2024

Provisional admi4sion granted under Advocates Act, 1961 in favour of

Mr. Showkat Ahmad Sheikh
S/O Ab Rashid Sheikh
R/O Kawoosa Khalisa, Tehsil Narbal, District Budgam

vide notification No. S_6:'L1 _/RG/LP dated 1%-a- >bIb) for a period of

one year has been ext9nded till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrdes from the concerned University and verification of

his/her character and ahtecedents from the CID.

The renewal / dxtension of provisional licence/enrollment must be
sought b:More the date of exm) v unless gMbsolut8eZfWI al enrollment as an
c r e.

By Order

)gistrar (LP)Assista4T

Dated : 14 .12.2824No: St,\qS- 261 ,RG/LP

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Cquncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recdrd of the same.
Mr. Showkat Ahmad Sheikh , Advocate

. . . ... for information and necessary action.

Assista !gistrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers dr Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Ben' Lbzq /RG/LP D,t,d,k .12.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Ms. Anam Ejaz
D/O Hafiz Ejaz Ahmel
R/O H.No.64 Shah e Hhmdan Colony,
Naik Bagh Natipora Tehsil & District Srinagar

vide notification No e /RG/LP dated Lt -S -2*'13 for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.p Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / 8xtension of provisional licence/enrollment must be
sought before the dat@ of expiry unless the absolute/final enrollrMr M
c

By Order Q

AssistaZnt8>gistrar (LP)
No: SG2QIH bq ,RG/LP Dated: \h.12.2024
Copy forwarded to th.

1

2
3.

4
5.

6.

7

Principal District hnd Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Goverhment Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libraryl High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anam Ejaz, ' Advocate

. .....for infd)rmation and necessary action.

a
S

Assistant/Registrar (LP)
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\bbq }bl' _/RG/LP Dated: 16.12.2024

Provisiona1 admiJsion granted under Advocates Act, 1961 in favour of

Ms. Aafreen Manzoor
D/O Manzoor Ahmad Pampori
R/O Shalal Kadal, Haba Kadal
Tehsil & District Srinabar

vide notification No. \ ? >e 2022/RG/LP dated DC-q- 2'bB for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.R Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / 8xtension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/fi®r !mottment as an
c Mmllm6efo re .

By Order a
bb,I

Assista£it Registrar (LP)
No: 'Ss:LIn-. I>S tG/LP Dated : 1{ .12.2024

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District hnd Sessions Judge, Srinagar.
Secretary, Bar C6uncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libraryj High Court Wing Jammu/Srinagar for information and
also keeping recqrd of the same.
Ms. Aafreen MaAzoor, Advocate

. ..... for inf(brmation and necessary action.

f;
Assistant Registrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\b\ ba /RG/LP Dated:\C.12.2024

Provisional admi+sion granted under Advocates Act, 1961 in favour of

Mr. Azhar Latif
S/O Latif Ahmad Dho6i
R/O Pazwalpora, Shaljmar Dhobi Mohalla Tehsil & District Srinagar

vide notification No. gIrl /RG/LP dated 2l-I->-a for a period

of one year has beeN extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.b Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/f®lal enrollment aM
c MR[mEefo@

By Order a J/
Assist/4tlPegistrar (LP)

No.' S:GL 3 G-Lib tG/LP Dated: IG .12.2024

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Ga£ette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recbrd of the same.
Mr. Azhar Latif I Advocate

. .. ... for information and necessary action .

x=t','(LP)IRAssista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\u 2,,LN /RG/LP Dated: 1( .12.2024

Provisional admi4sion granted under Advocates Act, 1961 in favour of

Mr. Abdul Harlan Lon
S/O Mohammad Sultan Lone
R/O Darpora Lolab( Kupwara) Mohalla Village Poranigama, Kupwara

vide notification No 3L /RG/LP dated oC-l-24% for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / bxtension of provisional licence/enrollment must be
sought before the daIMIf expiry udl®e s the absolute/final enrollment aM
c

By Order
f/
:gistrar (LP)Assista'

N,; SLt\3 -\\q tG/LP Dated: \{ .12,2024

Copy forwarded to th
1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Ga£ette
President, Distri&t Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping re dord of the same.
Mr. Abdul Harlan Lone, Advocate

. .....for information and necessary action.

iistrar (LP)Assis'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act1 1961)

+++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\a' Lst\ /RG/LP Dated: 14.12.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Mr. Abdul Faik Najar
S/O Shabir Ahmad Naiar
R/O Wangan Pora Eidbah, Tehsil Eidgah, District Srinagar

vide notification No. } h' _/RG/LP dated OG-q-%b3 for a period

of one year has beel extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.i Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirvmr ess the aMIlite/finat enrollir
c &re before.

By Order

JII!IIIIIL S S i S t a n t ]B]I e & t r a r ( L P )

tG/LP Dated: \C .12.2024No: Sk,ISo–S(,
Copy forwarded to th
1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Cbuncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recbrd of the same.
Mr. Abdul Faik Najar, Advocate

. .....for infhrmation and necessary action .

he
Assistaht Registrar (LP)
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/ HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\b' both /RG/LP Dated: \4,.12,2024

Provisional admidsion granted under Advocates Act, 1961 in favour of

Ms. Duha Maqbool
D/O Mohd Maqbool Lane
R/O Radbaugh Tehsil Pragmulla District Kupwara

vid, n,tin„ti,„ N,.)ISo /RG/LP d,t,d Bo-'q-Ul–3 f„ ,
period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL. 4 Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sough) MlRte/finat MWas an
Adv@ate is ordeMnm&efor©

By Order

iistrar (LP)st

Dated: \l. 12.2024No: SC3188 - GI RG/LP
Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar C9uncil of India, New Delhi.
Manager, Goverhment Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge LibraryJ High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Duha Maqb6ol, Advocate

. .. ... for infdrmation and necessary action.

C###/
AssistaIit Registrar (LP)
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J

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\b' ,LbLh /RG/LP Dated:\\ .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Asma Rashid
D/O Abdul Rashid Ma
R/O Patushay Tehsil

a
District Bandipora

vide notification No. \RS 8 _/RG/LP dated68-aj-Lol2> for a

period of one year has £een extended tin 31.12.2025 subject to the verification of

his/her Certificates/LL. 4 Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension Qf provisional licence/enrollment must be
L MaI enro
Advocate is ordered there before.

By Order

&K
%

Dated: \l .12.2021 ~

Assist gistrar (LP)
No: Seb:laL-Qq RG/LP
Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District grId Sessions Judge, Bandipora.
Secretary, Bar Cduncil of India, New Delhi.
Manager, GoverNment Press, Jammu for publication in the next issue of
Government Gazbtte
President, Distric+ Bar Association, Bandipora
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recqrd of the same.
Ms. Asma Rashid, Advocate

. ..... for infdrmation and necessary action .

Q
ed

IF&egistrar (LP)Assist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\aLl bBl\ _/RG/LP Dated: le .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Adil Ashraf
S/O Mohammad Ashraf Rather
R/O Munpora, Wuyan Eidgah Mohalla
Tehsil Pampore, District Pulwama

vide notification No. \ nLn _/RG/LP dated ok- ol-2'>z3 for a period

of one year has beeN extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.p Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unI@ s the absolute/finaMr ollment aM
c BMe before.

By Order

itrar (LP)Assista

No: Sb21q-366
Copy forwarded to th+: -

Dated: \ \,L, 12,2024

1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Cpuncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, Distridt Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Adil Ashraf, Advocate

. .. ... for infprmation and necessary action.

a :’N
Assistant Registrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers +f Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROL

NOTIFICATION

No: 2,\ u Lbzh /RG/LP Dated: 1(.12.2024

Provisional admiFsion granted under Advocates Act, 1961 in favour of

Ms. Huda Parvez
D/O Parvez Ahmad Khan
R/O Kadlabal Tehsil Fampore District Pulwama

vide notification No zce _/RG/LP dated 3'’ . oS 'HZ3 for a period of

one Year has been ext+nded tin 31.12.2025 subject to the verification of his/her

Certificates/LL.B Deg 4es from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enro11ment must be
sought before the date of ee nrollrrl :
Advocate is ordered there before.

By Order

M,MS !gistrar (LP)
No: \ERS\- Cbl tG/LP Dated: ({ .12.2024

Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar C$uncil of India, New Delhi.
Manager, Goverhment Press, Jammu for publication in the next issue of
Government Gazette
President. Distridt Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websile
Incharge LibraryJ High Court Wing Jammu/Srinagar for information and
also keeping rec6rd of the same.
Ms. Huda Parve+, Advocate

. .....for infdrmation and necessary action.

lr (LP)Assistan
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers oF Bar Council under Section 58 of the Advocates Act 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\a zbtb /RG/LP Dated:It .12.2024

Provisional admi§sion granted under Advocates Act, 1961 in favour of

Mr. Gulzar Ahmad Mi
S/O Sh. Abdul Khalid Mir
R/O Tilagam Pattan, Baramulla

vide notification No. 1 gtS _/RG/LP dated \\ - O1-2423 for a period

of one year has beel extended till 31.12.2025 subject to the verification of

his/her Certificates/LL. b Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the aM) MZfmr I enrollment as an
Advocate is ordMllMk§eforje

By Order

Assista iistrar (LP)
Dated: tG ,r2,2024No: SkZq,Q-\~\ RG/LP

fCopy forwarded to th

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla
Secretary, Bar Cpuncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, Distridt Bar Association, Baramulla
cpc e-Courts, Oigh Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge LibrarV, High Court Wing Jammu/Srinagar for information and
also keeping recbrd of the same.
Mr. Gulzar Ahmad Mir , Advocate

. .. ... for infprmation and necessary action .

f/Ob

gistrar (LP)Assistafrt–1
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I HIGH COURT OF JAR/IMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers ol Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\b' ZbrH /RG/LP Dated: 7{ .12.2024

Provisiona1 admi$sion granted under Advocates Act, 1961 in favour of

Ms. Heena Farooq
D/O Sh. Farooq Ahmad Lone
R/O Ayathmulla, Bandipora, Tehsil Bandipora
vide notification No. \ % bb- RG/LP dated 3\ - Q &-To}3-2023 for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.p Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / 8xtension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment Fa
c mbefore .

By Order

Assistant
12.2024 r

5+

lgistrar (LP)
No: St,\\C–}\ RG/LP Dated: it

Copy forwarded to th
1

2

3.

4
5.

6.

7

Principal District pnd Sessions Judge, Bandipora.
Secretary, Bar COuncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, Distridt Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Heena Farobq , Advocate

. ..... for inf+)rmation and necessary action.

a
1;-

Assista£i-'Rggistrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\\b IAn /RG/LP Dated: k.12.2024

Provisional admi;sion granted under Advocates Act, 1961 in favour of

Mr. Irfan Majeed Teeli
S/O Abdul Majeed Teeli
R/O Khayar Goripora, Tehsil Pahalgam, District Anantnag

vide notification No. \ agb RG/LP dated \tpoc\-3-6L3 for a period of

one year has been ext9nded till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrges from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / 8xtension of provisional licence/enrollment must be
sought before the date of expiry unless the absotute/fiM enrollment as an
AdvM8 is ordeMRF@_re before.

By Order I

„.„,.k£:,.,.„.',,
H_b---X 'd ~ ’

N,.-SL32z –IQ ,RG/LP D,t,d, L.?2.2024X=
Copy forwarded to th
1

2
3

4
5.

6.

7

Principal District +nd Sessions Judge, Anantnag.
Secretary, Bar CQuncil of India, New Delhi.
Manager, Goverrlment Press, Jammu for publication in the next issue of
Government Gazbtte
President, Distric+ Bar Association, Anantnag .

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recdrd of the same.
Mr. Irfan MajeedTeeli, Advocate

. .. ... for information and necessary action.

a
a {/I

gistrar (LP)Assistant
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I HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\\\:\tbLH /RG/LP Dated: it.1;.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Mr. Iman Abdul Muizz
S/O Sh. Fayaz Ahmad Dar
R/O Bilal Colony, Kraqgsoo, Tehsil Mattan, Anantnag

vide notification No. \% qq RG/LP dated \\- on - Id–3 for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degr+es from the concerned University and verification of
his/her character and aAtecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order aA%Asi. Rd£istrar (LP)
N,; SG 3,lq -3g RG/LP Dated: tC .12.2024

Copy forwarded to th9: -
1

2
3.

4
5.

6.

7

Principal District qnd Sessions Judge, Anantnag
Secretary, Bar C6uncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, Distric+ Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitb
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recqrd of the same.
Mr. Iman Abdul Muizz, Advocate

. .. ... for infdrmation and necessary action .

Assistan/t Rl istrar (LP)
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+

HI(,H (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \II b'.\ >b= _/RG/LP Dated:tC .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Idda Bashir
D/O Bashir Ahamd Paul
R/O Hyderpora, Tehsil Chanapora Natipora, District Srinagar

vide notification No. in /RG/LP dated \ i-oR .-Day% for a

period of one year has peen extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / dxtension of provisional licence/enrollment must be
sought before the daji©of expiry HI IMe s the absolute/final enrollment aM
c IiMMM

By Order q
istrar (LP)Assist:

IZ 2024%N, J SLR Xl-\\3 kG/LP Dated : it

Copy forwarded to th
I
2
3.

4
5.

6.

7

Principal District grId Sessions Judge, Srinagar.
Secretary, Bar COuncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Idda Bashirl, Advocate

. .. ... for infQrmation and necessary action .

Assistant legistrar (LP)
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I

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\\ 1629 /RG/LP Dated:\ t.12.2024

Provisional admi+sion granted under Advocates Act, 1961 in favour of

Ms. Imbisaat Liyaqat
S/O Liyaqat Ali Wani R/O Laderwan, Khawja Mohalla, Tehsil Trehgam,
District Kulgam

vide notification No. \ )C\$ _/RG/LP dated ItaS -lo b3for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL. e Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / 8xtension of provisional licence/enrollment must be
sough) the abs8©Rute/fiG©-enrollment as an
Ad@cate is orderMMbefore.

By Order a

„„ :’.::':=, 1_. „„.,. .,,wb,„„~„
Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kulgam.
Secretary, Bar C6uncil of India, New Delhi.
Manager, Goverdment Press, Jammu for publication in the next issue of
Government Gazbtte
President, Distric! Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websi
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recdrd of the same.
Ms. Imbisaat Li#aqat , Advocate

. .. ... for information and necessary action.

h:„.,,,..„Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers pf Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\\' zbrH /RG/LP Dated:tC .12.2024

Provisional admiksion granted under Advocates Act, 1961 in favour of

Mr. Idrees Ahmad Mi
S/O Gh Nabi Mir
R/O Bumthan Mirbazdr, Mir Mohalla,
Tehsil & District AnarItnag

vide notification No. 1 tq oo _/RG/LP dated \ \ - ol -2023 for a
period of one year has been extended tin 31.12.2025 subject to the verification of

his/her Certificates/LL.b Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqhMr u61iM thMIMmtB/final enrollMt&MMMMRmmm

By Order

I ]R11L iS t r a r ( L P )Assista
No: Seb 3 Co - CG tG/LP Dated: Ik .12.2024

Copy forwarded to th
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar C6uncil of India, New Delhi.
Manager, Goverhment Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Anantnag.
(../PC e_(..,,ourts1 High COUrt of J&K and Ladakh, Jammu for uploading on
the official website.
In<.,harge LibraryJ High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Idrees Ahmad Mir, Advocate

. .... .for inf9rmation and necessarY action.

[rar (LP)Assistan
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\\' 2/5TH /RG/LP Dated: \k.12.2024

Provisional admi+sion granted under Advocates Act, 1961 in favour of

Ms. Asma Jahangir
D/O Mohd Jahangir Khanday
R/O Danow Bogund, Iehsil Qaimoh, District Kulgam

vide notification No. \B' RG/LP d,t,d \ \–11 – in >2 for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degr9es from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / dxtension of provisional licence/enrollment must be
sought bW re the date of expiry unless the abSQlute/final enrollment as an
c MbefoM

By Order

:istrar (LP)As:
Dated: t G .12.2024No: Sto\>Gl-nB RG/LP

Copy forwarded to th

1'

2
3

4
5.

6.

7

Principal District jnd Sessions Judge, Kulgam.
Secretary, Bar C6uncil of India, New Delhi.
Manager, Gover§ment Press, Jammu for publication in the next issue of
Government Ga2ette
President, Districl Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websile
Incharge Library! High Court Wing Jammu/Srinagar for information and
also keeping rec9rd of the same.
Ms. Asma Jahadgir, Advocate

. ..... for infgrmation and necessary action.

:rar (LP)Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers ok Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\\ TaI /RG/LP Dated: 1(.12.2024

Provisional admi#sion granted under Advocates Act, 1961 in favour of

Ms. Uzma Mehraj
D/O Mehraj Ud Din Malik
R/O H.No.130, Zabarwan Colony, Goripora, Sanatnagar, Srinagar.

vide notification No. \\SFSf /RG/LP dated \\4, 1.bl I for a period

of one year has bee4 extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought be®re the date of expirv unless M!absolute/final enrollment as an
B\®MMMl]mlB8fore.

By Order

istrar (LP)Assista

No: SCH-Q\ .RG/LP Dated: k.12.2024
Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Goverhment Press, Jammu for publication in the next issue of
Government Ga£ette
President, J&K high Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Uzma Mehrpj, Advocate

. ..... for in(ormation and necessary action.

4 /r
Assistant Registrar (LP)
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/ HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %\\- L6L' _/RG/LP Dated:\t .12.2024

Provisional admiqsion granted under Advocates Act, 1961 in favour of

Mr. Ummer Akber Kha
S/O Mohammad Akba f Khan
R/O Palhallan Tantary Pora, Pattan, Tehsil Pattan, District Baramulla.

vide notification No. \OC% /RG/LP dated:xB-c,7 ->oIL for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / dxtension of provisional licence/enrollment must be
sought bdfm© e the date of expirv unless the absolute/final enrollment as an
c M before.

By Order

sta/Hi

Dated: A= .12.2024

i/

!egistrar (LP)
No: SK Rah-qa RG/LP

Copy forwarded to thI

1’

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Cduncil of India, New Delhi.
Manager, GoverNment Press, Jammu for publication in the next issue of
Government Gazette
President, Distric+ Bar Association, Baramulla
cpc e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recdrd of the same.
Mr. Ummer Akber Khan, Advocate

. .. ... for infqrmation and necessary action.

a b/

dF_'i't'"/Kg't''r (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising power; of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\\i _/RG/LP Dated: U .12.2024

Provisional admi psion granted under Advocates Act, 1961 in favour of

Ms. Sabreena Hassan
D/O Ghulam Hassan Jahara
R/O Brenwar, Tehsil 4hadoora, District Budgam,

vide notification No 9\ _/RG/LP dated :>b .C ' 2DTHor a period

of one year has beel extended till 31.12.2025 subject to the verification of

his/her Certificates/LL. Degrees from the concerned University and verification
of his/her character anI antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
before the date of expiry unless the absolute/fM1 enrollment as an
c

By Order

Assist@lt kegistrar (LP)
No: *SG \n\ -II tG/LP Dat,d, lk .12.2024

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge Budgam
Secretary, Bar Cbuncil of India, New Delhi.
Manager, Goverhment Press, Jammu for publication in the next issue of
Government Ga£ette
President, Distriot Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library; High Court Wing Jammu/Srinagar for information and
also keeping rec6rd of the same.
Ms. Sabreena Hassan, Advocate

. .. ... for infbrmation and necessary action.

F+
b

Assistant Registrar (LP)
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a HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ %\\' :btU /RG/LP Dated: k .12.2024

Provisional admiqsion granted under Advocates Act, 1961 in favour of

Ms. Shahiqah Shakil
S/O Shakil Ahmad Shakil
R/O Narbal, Budgam, Tehsil Narbal, District Budgam

vide notification No. K q & _/RG/LP dated3.-d6-boLb for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degr9es from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
wyght before the date of expiry unless the aMIBIte/fi®l enrollment as an
Advocate is or@£there before.

By Order

n t & s t r a r ( L P )Assist

Dated: L. f 2.2024SG3q\-'®S
Copy forwarded to th

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazbtte
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websi
Incharge LibraryJ High Court Wing Jammu/Srinagar for information and
also keeping recdrd of the same.
Ms. Shahiqah Shakil, Advocate

. .. ... for inf+rmation and necessary action .

A s s i s t a n t R G r a r ( L P )#
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\to q ID= /RG/LP Dated:i( .12.2024

Provisional admi$sion granted under Advocates Act, 1961 in favour of

Ms. lqra Altaf
D/O Altaf Ahmad Mazhama
R/O Wani Mohalla, Tehsil Magam, District Budgam

„id, .,tin,,ti,. N,. \qb \ /RG/LP d,t,d \\ - at-2413 for a period

of one year has beel extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.p Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / 6xtension of provisional licence/enrollment must be
sought before the date of expiry unless the aMlute/final enrollmme asian
AcWcate is order@llMfQ®

By Order
9/

lfltegistrar (LP)Assista

No: I>Gb,qh, b RG/LP Dated: tC .12.2024

Copy forwarded to th
1

2
3.

4

5.

6.

7

Principal District ,and Sessions Judge, Budgam.
Secretary, Bar Cpuncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, Distridt Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websike
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recbrd of the same.
Ms. lqra Altaf , Advocate

. ..... for infhrmation and necessary action.

&d

6Assistant Te strar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ bb_>x _/RG/LP Dated: R .12.2024

Provisional admi psion granted under Advocates Act, 1961 in favour of

Ms. lqra Gulzar
D/O Gulzar Ahmad Hdndoo
R/O Nowapora, Khan;ar, Tehsil Khass, District Srinagar.

vide notification No. \ gO _/RG/LP dated \\ -o1 -7'IS for a period of

one year has been ex Iended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degl les from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date oWpirv unless the abs@EIIte/far al enrollment EM
c mIIEere before.

By Order

„„„.M;..„.,.„
RG/LP Dated: 1( .12.2024No:

Copy forwarded to t
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Librar9, High Court Wing Jammu/Srinagar for information and
also keeping redord of the same.
Ms. lqra Gulzar , Advocate

. .. ... for in+ormation and necessary action .

Assista ;trar (LP)
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/ HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\2: Lb2H /RG/LP Dated: tG .12.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Ms. Maryam
D/O Tahseem Bashir Balti
R/O House No.213, Firdous Colony, Upper Soura, Buchpora
Tehsil Eidgah DistrictSrinagar

vide notification No. ds£g /RG/LP d,ted.q-I t-bB fo, a

period of one year has Deen extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.e Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / dxtension of provisional licence/enrollment must be
sough) s the . lu b7mr I enrollrrMt{as an
Advocate is o®mH§ere before.

By Order

istrar (LP)Assistatlt Rt

Dated: \ e .12.2024No: Sk\n -Le RG/LP

Copy forwarded to th
1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Cd)uncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazbtte
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websi
Incharge LibraryJ High Court Wing Jammu/Srinagar for information and
also keeping rec6rd of the same.
Ms. Maryam, Advocate

. .. ... for inf+rmation and necessary action .

W=trar (LP)Assistar{{
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Ill _/RG/LP Dated: k .12.2024

Provisional admi+sion granted under Advocates Act, 1961 in favour of

Ms. lshrat Bashir Lon
D/O Bashir Ahmad Lobe
R/O Darpora Lolab, Dani Mohalla Darpora,
Tehsil Lalpora, Distriqt Kupwara

vide notification No. KNoB /RG/LP dat,d \t–oq-bot3 for a

period of one year has F)een extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.# Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / 8xtension of provisional licence/enrollment must be
sought before the date of expirv unless the absolute/final enrollment as an
Advocate is ordereWere before.

By Order

M s t hq g istrar (LP)
Lt ,12,282;N„ SGtAII-33 .RG/LP

Copy forwarded to th

Dated.

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kupwara
Secretary, Bar CQuncil of India, New Delhi.
Manager, Gover6ment Press, Jammu for publication in the next issue of
Government Gazette.
President, Distric+ Bar Association, Kupwara
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official webside
Incharge Library: High Court Wing Jammu/Srinagar for information and
also keeping rec drd of the same.
Ms. lshrat Bashir Lone, Advocate

. ..... for inf6rmation and necessary action.

bPiAssistant RVgistrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers ol Bar Council under Section 58 of the Advocates Act, 1961)

a

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\>' _b}H /RG/LP Dated:\ C .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Rafee& Rather
S/O Gh. Mohammad Rather
R/O Ajas, Mohalla Pottu, Tehsil Ajas District Bandipora

vide notification No. \n\X /RG/LP dated \\–oR-\aLI for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.9 Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / 8xtension of provisional licence/enrollment must be
sought before the date ofl Ws the abMWtte/final eM111M as an
Advocate is ordere®®Ire before.

By Order a
'A+W#a,..,.,LP,

It .12.2024N,; S kh’BC -hl RG/LP Dated

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bandipora.
Secretary, Bar C6uncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Ga2ette
President, Distric[ Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websi
Incharge LibraryJ High Court Wing Jammu/Srinagar for information and
also keeping recdrd of the same.
Mr. Mohammad FRafeeq Rather, Advocate

. .. ... for infdrmation and necessary action .

Assistan{ ReI
C/
istrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\19 1615 /RG/LP Dated:U.12.2024

Provisional admi+sion granted under Advocates Act, 1961 in favour of

Mr.Muzamil Mohammad Meer
S/O Ghulam Mohammad Meer
R/O Guzriyal, Shahe Mohalla, Tehsil Kralpora, District Kupwara

vide notification No. 1t\30 /RG/LP dated \\–Og- Lb}3 for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / dxtension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollrrWt as an
c II

By Order Q

iistrar (LP)Assista€
12.2024N„ Tk~At\3 JA'\ RG/LP

Copy forwarded to th

Dated: 14,

1

2
3.

4
5.

6.

7

Principal District grId Sessions Judge, Kupwara.
Secretary, Bar Cduncil of India, New Delhi.
Manager, Goverrbment Press, Jammu for publication in the next issue of
Government Gazbtte
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recc+rd of the same.
Mr.Muzamil Mohammad Meer, Advocate

. .. ...for infdrmation and necessary action .

:rar (LP)Assista
V
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N., %\II 2nD/RG/LP D,t,d,tC.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nadeem Khaliq Ganie
S/O Abdul Khaliq Ganir
R/O Neelipora, Ganie Mohalla, Tehsil Handwara, District Kupwara.

vide notification No. 924 .F _/RG/LP dated asl-2~tB for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unless the abSOIL®me fMe
Ad@cate is ordeMe ItlhEre before.

By Order

JIIII1111L S S i S t a A ?FG S t r a r ( L P )

tG/LP D,t,d, le .12.2024N.; S GtSb -Sk
Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kupwara
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazbtte
President, Distric+ Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recdrd of the same.
Mr. Nadeem Khdliq Ganie, Advocate

. .. ... for information and necessary action.

istrar (LP)Assistan
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %\LI laW /RG/LP Dated: L{12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Humarah
D/O Abdul Gani Najar
R/O 106 Wani Mohalla/Mazhama
Tehsil Magam District Budgam-193401

vide notification No.1SS /RG/LP d,t,d Ql-\\-LQL3> for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the M© lte/fiFEal enroltmme Ea@
Advocate is orderallm8efor©

By Order q
lstrar (LP)

No: St>\\Sl- C3 RG/LP Dated: l£ 12.2024

Copy forwarded to th
1
2
3

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping rec6rd of the same.
Ms. Humarah, Advocate

. .. ... for inf(brmation and necessary action .

{/
%

Assistant Cite#strar (LP)
On
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44 HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 3DR M_/RG/LP Dated: \{12.2024

Provisional admi4sion granted under Advocates Act, 1961 in favour of

Mr. Nomaan Shafi Rather
S/O Mohd Rather
R/O Ruhu near Grid Station, Tehsil & District Anantnag.

vide notification No. :L'sql– _/RG/LP dated aG-Qq-labS for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / dxtension of provisional licence/enrollment must be
sought before the date of expiry unless the absotute/fi®Eenrollment as an
c Mllm®@©

By Order

istrar (LP)Assista

N,;SLUG-I -ld ,RG/LP
Copy forwarded to th

Dated, tk .12.2n

1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websit'
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recc+rd of the same.
Mr. Nomaan Shafi Rather, Advocate

. .. ... for infdrmation and necessary action .

'ar (LP)Assistan
dr-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers if Bar Coancil under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\in I'IN /RG/LP Dated:lk.12.2024

Provisional admi+sion granted under Advocates Act1 1961 in favour of

Ms. Neelofar Mushtad
D/o Mushtaq Ahmad Malla
R/O Nooripora, BranWari Mohalla, Tehsil Pattan, District Baramulla

vide notification No. S a\3 /RG/LP dated 22- b 3.7~13 for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.+ Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / gxtension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

itrar (LP)Assistdl1

No: SG\\n\-al RG/LP Dated: A31 2.2024

Copy forwarded to th 4: -
1
2
3.

4
5.

6.

7.

Principal District grId Sessions Judge, Baramulla.
Secretary, Bar Cd)uncil of India, New Delhi.
Manager, Gover4ment Press, Jammu for publication in the next issue of
Government Gazbtte.
President, District Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitb
Inc,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping reGard of the same.
Ms. Neelofar Mu$htaq , Advocate

. .....for infdrmation and necessary action.

bY?
Assistant RegIstrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\36 EbUI /RG/LP Dated: \ C.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rabiya Rashid
D/O Abdul Rashid Baqyari
R/O Khawaja Bagh, Tdilbal, Tehsil Hazratbal, District Srinagar

vide notification No. 1%\\ /RG/LP d,t,d ag-oR X&B for a
period of one year has leen extended till 31.12.2025 subject to the verification of

his/her Certificates/LL. Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absotute/fiW! enrollment as an
c ml!?MfoMr

By Order

lstrar (LP)
12.2024Dated .N,; Sk\uH -Qb RG/LP

Copy forwarded to th
1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, GoverNment Press, Jammu for publication in the next issue of
Government Gazbtte
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websit1
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recqrd of the same.
Ms. Rabiya Rashid , Advocate

. .. ... for information and necessary action .

he
dIstant Re£istrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\3 Lb:Lb/RG/LP Dated: tC 12.2024

Provisional admiqsion granted under Advocates Act, 1961 in favour of

Ms. Raziya Bashir
D/O Bashir Ahmad Malla
R/O Khumani Chowk, tehsit & District Budgam

vide notification No. CJ bag /RG/LP dated hg-Qq -X>ZIS for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqh> Rte/final enrollrr&rt as an
c 1fm@efo©

By Order r a

„„„.#f,,.„.,.„
N,; StbhRS-l\ RG/LP D,t,d, \ L .?2.20;#
Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Gover4ment Press, Jammu for publication in the next issue of
Government Gazbtte
President, District Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library,: High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Raziya Bashir, Advocate

. .....for infdrmation and necessary action.

&#
Assistant R6gistrar (LP)

aP’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\3 >-bLh/RG/LP Dated: k.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rehana Rashid Bakhroo
D/O Abdul Rashid Bakhroo
R/O 148 Koudabal B kainawari , Tehsil Khanyar, District Srinagar
vide notification No. SI\RU /RG/LP dated lg-Q<l–\O2B for a

period of one year has leen extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.9 Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / 8xtension of orovisional licence/enrollment must be
sought before the date of expirv unless the'Mhe/W1 enrollrrMl Ms
c MMllWWre.

By Order

JIIIIIIIIIL S S i S t IIn :11!111jk!: g i S t r a r ( LP )
II –#

Dated : tC .12.2024No: Sk'\qI -IQ 'G/LP

Copy forwarded to th

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazbtte
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recdrd of the same.
Ms. Rehana Rashid Bakhroo, Advocate

. ..... for infdrmation and necessary action.

'ar (LP)Assistan
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ %\23 1 2,- /RG/LP Dated:\\.12.2024

Provisional admiqsion granted under Advocates Act, 1961 in favour of

Ms. Ruby Farooq
D/O Farooq Ahmad Wbni
R/O Chansar Kulgam Tehsil & District Kulgam

vide notification No.3-\RG /RG/LP dated :LB-6(?-)aX3 fo, a

period of one year has peen extended till 31.12.2025 subject to the verification of

his/her Certificates/LL. 4 Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / &xtension of provisional licence/enrollment must be
sought before the date of expiry unless the absotutMr gal enrollm©1it as an
c I ’e.

By Order a
itrar (LP)'tAssista

14.12'No: Tt,L+qq -TbC RG/LP D,t,d,
Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District 4nd Sessions Judge, Kulgam
Secretary, Bar C+uncil of India, New Delhi.
Manager, GoverNment Press, Jammu for publication in the next issue of
Government Gazbtte
President, Distric{ Bar Association, Kulgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recdrd of the same.
Ms. Ruby Farooq, Advocate

. .. ... for infdrmation and necessary action .

'ar (LP)Assistanf Rl
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r

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\' thIN/RG/LP Dated: tL12.2024

Provisional admi+sion granted under Advocates Act, 1961 in favour of

Ms.Tabina Nisar
D/O Nisar Ahmad Banbay
RIO LaI Bazar Botshdh Mohalla, Tehsil Eidgah, District Srinagar

vide notification No.it!)R /RG/LP dated 3 Q – oR- baLls for a

period of one year has Deen extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.d Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
e the abM®te/final enr© ' i M
c

By Order

A„i,t,&a,.„.„,.
Tk–’.12.2024 ~No: SCI)bI _\3 ,RG/LP

Copy forwarded to thI

Dated, (t

1

2
3:

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar COuncil of India, New Delhi.
Manager, Gover6ment Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websi
Incharge LibraryJ High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms.Tabina Nisad, Advocate

. .. ... for inf8rmation and necessary action.

Assista{M£Zgistrar (LP)
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a
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ %\\' )bIN /RG/LP Dated:It .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tahmeena Bano
D/O Ghulam Hassan Dar
R/O PathJa Kansipora, Tehsil & District Baramulla

vide notification No ag /RG/LP d,t,d 36.-jt–>nD for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / 8xtension of provisional licence/enrollment must be
sought before the date of expiry un@ the absolute/final enrollment as an
Advocate is ordeMllMbefore.

By Order

Assist afi?

12.20

P
FPegistrar (LP)

N,; SLS,\\X-:Lb RG/LP Dated: LL

Copy forwarded to th
1

2

3.

4
5.

6.

7

Principal District hnd Sessions Judge, Barammulla
Secretary, Bar CQuncil of India, New Delhi.
Manager, GoverAment Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library! High Court Wing Jammu/Srinagar for information and
also keeping recqrd of the same.
Ms. Tahmeena Bano, Advocate

. .. ... for inf+rmation and necessary action .

if

4ssist„,%Pgi,tr,r (LP)
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j

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N., B\3k '\T,T /RG/LP Dated: U.12.2024

Provisional admi psion granted under Advocates Act, 1961 in favour of

Ms. Uzma Yousuf
D/O Mohammad Yousyf Ahangar
R/O Chanapora, Nowshera, Tehsil Eidgah & District Srinagar

vide notification No. '1D- gt /RG/LP dated 36 –Qq–b>23 for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.p Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / 8xtension of provisional licence/enrollment must be
sought before the date of expiry unless the absotute/fiMBenrottment as an
Advocate is MMllm®f@©

By Order a
istrar (LP)ht

Dated : (t .:/2.2N,; SLS:r\–II ,RG/LP
Copy forwarded to th
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Goverhment Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websi
Incharge LibraryJ High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Uzma Yousl+If, Advocate

. ..... for inf6rmation and necessary action .

{/A
Assista£t :gistrar (LP)gP
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\/)

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\BI bBq /RG/LP Dated: n.12.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Ms. Zahida Rashid
D/O Ab Rashid Dar
R/O Dogripora Awanti bora Tehsil Awantipora District Pulwama

go /RG/LP dated 3'-.1 -Y623 for a period ofvide notification No. b'

one year has been ext8nded till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degr8es from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/fir®l ! enrollment as%n
Advocate is order@EMefora

By Order n

hi:
N 0 : 11S k ( $ 3 n q: n 4G / L P D a te d : 1 B # 2 a 2 P a n t 1R1: 1 gist rar ( ILP )

Copy forwarded to th
1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Pulwama
Secretary, Bar C6uncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recdrd of the same.
Ms. Zahida Rashid , Advocate

. .. ... for information and necessary action .

/P

#tant Registrar (LP)
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a HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers df Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ %\U 2629 /RG/LP Dated: ll .12.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Ms. Zainab Nisar Mir
D/O Nisar Ahmed Mir
W/O Khalid Shah
R/O Bagh Mehtab, Tetjsil & District Srinagar

vide notification No. DJ _/RG/LP dated Bo 4;j'-taB for a period of

one year has been ext8nded till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqF© F;i–;i;i;m)irv unless the aEMlute/fiflb1 enrollm8§r tas an
Ad vocatmbmFMbefo re .

By Order

istrar (LP)htAssist

N„ $kGqb-KG RG/LP Dated:\n

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District hnd Sessions Judge, Srinagar.
Secretary, Bar C6uncil of India, New Delhi.
Manager, Gover$ment Press, Jammu for publication in the next issue of
Government Ga2ette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge LibraryJ High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Zainab Nisa[ Mir . Advocate

for information and necessary action

Assista£a{Pgistrar (LP)
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)

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers ok Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\B' 2bzy /RG/LP Dated: 11.12.2024

Provisional admi9sion granted under Advocates Act, 1961 in favour of

Ms. Gulshan Ara
D/O Noor Mohd Ganai'
R/O Gogigam Kawarhama, Tehsil Kawarhama, District Baramulla

vide notification No. 1 _/RG/LP dated 36pC)ct-\QL3 for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degr9es from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / 8xtension of provisional licence/enrollment must be
sought be]fm© e the date oflexpirv unless theaaM) lilte/fiMr enroltrrMl tFasian
c Mj!®re before.

By Order I a

A,dr,„„„„
No: sat>h1-53 RG/LP D,t,d,v .12.202i
Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Cbuncil of India, New Delhi.
Manager, Goverrhment Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libraryl High Court Wing Jammu/Srinagar for information and
also keeping recc,)rd of the same.
Ms. Gulshan Ara, Advocate

. .. ... for inf6rmation and necessary action .

Assistan'
aF

d/
istrar (LP)
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P HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ \\~\d l},IN /RG/LP D,t,d,b.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Farooq Ahmad Pajwari
S/O Mohd Ismail Pajwari
R/O Babademb Road,Habbakadal, Tehsil South, District Srinagar
A/P 25, Palace Hills,Karan Nagar, Tehsil & District Jammu

vide notification No. XxI?) _/RG/LP dated3>6-ol-XOL3> for a period of

one year has been ext8nded till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and ahtecedents from the CID.

The renewal / 8xtension of provisional licence/enrollment must be
sought before the date of ex6_irv unless the absotdtWfMal enrollment as an
Advjocate is order@RMbefore.

By Order : a

§KAs.sistMrt Registrar (LP)
N,; %t>SH-Ga RG/LP D,t,d;\l .72.2;F-–
Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar/Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Gover§ment Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Srinagar/Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge LibraryJ High Court Wing Jammu/Srinagar for information and
also keeping reccprd of the same.
Mr. Farooq AhrrJad Pajwari, Advocate

. .. ... for information and necessary action.

a
Assist£nt [;gistrar (LP)
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a HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\\N\ >{sly /RG/LP Dated: \ 1.12.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Mr. Sikandar Hussain Malik
S/O Malik Shahlal
R/O Sonium, Malik Mqhalla Tehsil Kunzer District Baramulla

vide notification No. \$?Qci _/RG/LP d,t,d tI -'q-2313 for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degr4es from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought bdWe the date of expiry unless the absolute/final enrollment as an
®HMMllmeHlm

By Order a
istrar (LP)i

12.2024DatedN„ Skkk\-esl .RG/LP
Copy forwarded to thI

1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar C6uncil of India, New Delhi.
Manager, GoverAment Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Libraryj High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sikandar Hussain Malik , Advocate

. ..... for information and necessary action.

a
a

itrar (LP)Assista
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/

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\\AL /RG/LP D,t,d, \l.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Murtaza Nasir
S/O Late Assadullah dhat
R/O Peer Bagh Green Avenue Sector – B, District Srinagar

vide notification No. \436 _/RG/LP dated tI-on-%Bfor a period of

one year has been ext&nded till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degr6es from the concerned University and verification of

his/her character and aAtecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirMbess the ak@ite/final eIE£®r m
Advocate is ordMMefora

By Order

##6d t !!jLIi i s t r a r ( L P )

N,; SLC,Q- IN ,RG/LP
Copy forwarded to th

Dated: \] .12.2024

11

2

3.

4
5.

6.

7

Principal District bnd Sessions Judge, Srinagar
Secretary, Bar C6uncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Ga2ette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websile
Incharge Libraryl High Court Wing Jammu/Srinagar for information and
also keeping rec9rd of the same.
Mr. Murtaza Nadir, Advocate

. ..... for infc,)rmation and necessary action .

b +

Assista4HYgistrar (LP)



60

HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of[ Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\\A' w/RG/LP Dated:n .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nayeem Ul Hassa
S/O Ghulam Hassan Lone
R/O Wanigam Payeen, Tehsil Pattan, District Baramulla.

vide notification No. \qUI _/RG/LP dated It-oR as:$ for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / dxtension of provisional licence/en(aIlment must be
sought before the date of expiry unless the absolute/final enrollmenlaw
c M@

By Order

Assista

Dated, 72.2

C/

£gistrar (LP)

No: SG CIS- Q \
Copy forwarded to th
1

2

3.

4
5.

6.

7

Principal District grId Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Ga2ette
President. District Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libraryl High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nayeem Ul tTlassan, Advocate

. ..... for information and necessary action.

Irar (LP)Assistan
He
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers ol Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ %\t\' lulu /RG/LP Dated: ll 12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nimra Ashfaq
D/O Ashfaq Ahmad Bhat
R/O Firdous Abad Bajamaloo, Tehsil & District Srinagar
vide notification No. £ _/RG/LP dated 1\ -ol-2”23 for a period

of one year has beel extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.Q Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / bxtension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/fi®l enrollment as an
Advocate is order@Rmbefore.

By Order hf.
Assista/nt R'6gistrar (LP)

Dated: U. 12.2024N„ SG,kaI-QQ RG/LP

Copy forwarded to th
1

2 :

3.

4
5.

6.

7

Principal District qnd Sessions Judge, Srinagar
Secretary, Bar Cbuncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Ga2ette
President J&K Hjgh Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libraryl High Court Wing Jammu/Srinagar for information and
also keeping rec6rd of the same.
Ms. Nimra Ashfaq , Advocate

. .....for inf+rmation and necessary action.

>

Assistant Registrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %\'rSHDnl/RG/LP Dated:n .12.2024

Provisional admi ;ion granted under Advocates Act, 1961 in favour of

Ms. Najma Abid Noorjahan
D/O Abdul Hamid Padder
R/O Sadiwara,Khahgupd, Verinag, Near Masjid,
Tehsil Dooru, District Anantnag

vide notification No. \c\So _/RG/LP dated 1 \-'q-In:LB for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrges from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / dxtension of provisional licence/enrollment must be
We ®lute/final enrollm dR a
c

By Order

strar (LP)
12.2022No: Skkq1 -IF RG/LP

Copy forwarded to thI

Dated: kl

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Goverrbment Press, Jammu for publication in the next issue of
Government Gazette
President, Distric+ Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl

Incharge Library ] High Court Wing Jammu/Srinagar for information and
also keeping rec6rd of the same.
Ms. Najma AbidNoorjahan, Advocate

. .. ... for inf6rmation and necessary action.

AssistamPegistrar (LP)
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a
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: R\\11 /RG/LP D,t,d, \l.12.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Ms. Sabiqa Feroz Qad li
D/O Feroz Ahmad Qadri
R/O Daulat Abad Nowpora, Tehsil Khanyar, District Srinagar

vide notification No. La>Lg! _/RG/LP dated IIFe(\–}a 13 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
wm©9LeWle date of expiry unless the dM) ]LIte/fina[enrollrrM1 Ms
c

By Order

_*h,„.„.„
Dated: n. 12.20#No: SLC'Xk:lbl RG/LP

Copy forwarded to th
1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar C6uncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Ga2ette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websile
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recdrd of the same.
Ms. Sabiqa Ferdz Qadri , Advocate

. .. ... for information and necessary action .

a
de

Assista ?gistrar (LP)
He
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HIGH COURT OF JA]vrMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\N' F/RG/LP Dated:\] .12.2024

Provisional admilsion granted under Advocates Act, 1961 in favour of

Ms. Nahida Mohi Ud din
D/O Gh Mohi Ud Din aatik
R/O Khumeriyal Lolab, Tehsil & District Kupwara

,id, „,tifi„ti,„ N,. \ iS a /RG/LP d,t,d \\,-4.–an B for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and ahtecedents from the CID.

The renewal / dxtension of provisional licence/enrollment must be
sough) lless the abs®l /fl 1 enrollment aM
AGMcate is order@llm6efora

By Order

istrar (LP)nt

12, 2'sLabs -bl
Copy forwarded to th

Dated :\n

1

2
3.

4
5.

6.

7

Principal District hnd Sessions Judge, Kupwara
Secretary, Bar C6uncil of India, New Delhi.
Manager, Gover$ment Press, Jammu for publication in the next issue of
Government Ga2ette
President, Distric+ Bar Association, Kupwara
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websile
Incharge Library: High Court Wing Jammu/Srinagar for information and
also keeping recc}>rd of the same.
Ms. Nahida MoAi Ud Din , Advocate

. .. ... for infQrmation and necessary action .

W/
Assistant Registrar (LP)eX–––
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ILNl ,Tbzq /RG/LP Dated:ll.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Owais Tawseed Mir
S/O Shabir Amhad Mi
R/O Janwara, Sopore tehsit Dangerpora District Baramulla

vide notification No. \9\a– _/RG/LP dated e)Gun.-Ual) for a period of

one year has been ext9nded till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID,

The renewal / gxtension of provisional licence/enrollment must be
SQught before the date of expiry unI@ the absolute/finajMrollment as an
c HMM

By Order

12.2024

'gistrar (LP)

:Ska-\3-~In
Copy forwarded to th

Dated : II

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi.
Manager, Goverhment Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association. Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websi
Incharge LibraryJ High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Owais Tawseed Mir , Advocate

for information and necessarY action

!egistrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\\N' , I,IN/RG/LP D,t,d:n .12.2024

Provisional admission granted under Advocates ,ct, 1961 in favour of

Mr. Parvaiz Mehraj
S/O Mehraj U Din Sofi
R/O Wuyan, Tehsil PaTnpore, District Pulwama

vide notification No. V\S _/RG/LP dated \\al- b:B for a period

of one year has been. extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.9 Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / dxtension of provisional licence/enrollment must be
sought before the date of expiry unless them]'.ute/final enrollment as an
Advocate is order@EM§efor©

By Order

istrar (LP)ssista'

Dated 12.2024N„ XkISK III ,RG/LP
Copy forwarded to th

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Pulwama.
Secretary, Bar C6uncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazbtte
President, District Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping rec6rd of the same.
Mr. Pawaiz Mehraj, Advocate

. ..... for inf6rmation and necessary action .

1/

Assistan+Ke' istrar (LP)eP
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\S' ,loW/RG/LP Dated:n.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Raqeeb–ul- Hassan
S/O Gh. Hassan Sha
R/O Khandiphari Harnag, Mohalla Allaiepora, Anantnag.

vide notification No. \' _/RG/LP dated \$ --dj-jaI% for a period

of one year has beel extended till 31.12.2025 subject to the verification of

his/her Certificates/LL Degrees from the concerned University and verification
of his/her character anI antecedents from the CID.

The r}newal / extension of provisional licence/enrollment must be
s before the date of expiry unless the absotute/M[ enrollment as an
Advocate is ordeMr RiM before.

By Order

*j.k&,„,.„„
No: St,ILb-CC RG/LP
Copy forwarded to th

Dated:\n .12.2024

1

2
3.

4
5.

6.

7

Principal Districtand Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Govednment Press, Jammu for publication in the next issue of
Government Gazette
President, Distri et Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Librar+, High Court Wing Jammu/Srinagar for information and
also keeping reCord of the same.
Mr. Raqeeb–ul- Hassan , Advocate

. ..... for information and necessary action .

C/i DAssistantFR istrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers df Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 31 S- 2629 /RG/LP Dated: 1l.12.2024

Provisional admi+sion granted under Advocates Act, 1961 in favour of

Ms. Rukaya Nissar
D/O Sh. Nissar Ahmad Malik
R/O Hardu Madam, Tqngmarg, District Baramulla.

vide notification No. {C\' _/RG/LP dated \D-.c\ -To b3 for a period of

one year has been ex1 ?nded till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrbes from the concerned' University and verification of
his/her character and antecedents from the CID.

The renewal / 8xtension of provisional licence/enrollment must be
wht before the date of expiry unless the©Mi%te/
c

By Order a
:gistrar (LP)AssistJ;

cV
Dated : tI .12.2024No: SKILII _IS ,RG/LP

Copy forwarded to thI

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla
Secretary, Bar COuncil of India, New Delhi.
Manager, Goverhment Press, Jammu for publication in the next issue of
Government Ga2ette
President, Distridt Court Bar Association, Baramulla
CPC e-Courts, aigh Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recprd of the same.
Ms. Rukaya Nis bar , Advocate

. .. ...for infbrmation and necessary action.

9
Assist: :gistrar (LP)



69

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: B\S' /RG/LP Dated:\l.12.2024

Provisional admi+sion granted under Advocates Act, 1961 in favour of

Mr. Rayees Ahmad Lane
S/O Abdul Salam Lon
R/O Russu, Tangporab Tehsil Narbal, District Budgam

vide notification No. E \ Rtf _/RG/LP dated \ a-al-2*13 for a period

of one year has beer\ extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.p Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souah) MEss the abM©Ugite/final enr©ll ' n as an
Advocate is ordere©Me before.

By Order
+2eX iAssista RUgistrar (LP)

No: \klaN - Qb tG/LP Dated: ll ,12.2024

Copy forwarded to th
1

2

3.

4
5.

6.

7

Principal Districtand Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Govednment Press, Jammu for publication in
Government Gazette
President, Distri4t Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libra&, High Court Wing Jammu/Srinagar for information and
also keeping reeord of the same.
Mr. Rayees Ahmad Lone , Advocate

. .....for information and necessary action.

the next issue of

b@:
Assistant REgistrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\SB nIh /RG/LP Dated: q.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahil Amin Mir
S/O Mohammad Amin Mir
R/O Mirabad Safapora, Tehsil Lar, District Ganderbal

vide notification No. \c\ %G /RG/LP dated \)–oct- lo}3 for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.R Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of exPirML lless the abM ute/final eMIMtlas an
Advocate is@lered there before.

By Order ?AccAssisthnt Registrar (LP)
N,; SUq\ - Q1 RG/LP D,t,d,\I .#2.;iF
Copy forwarded to th
1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Cduncil of India, New Delhi.
Manager, Goverhment Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association. Ganderbal
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websi
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rahil Amin Mir , Advocate

. .. ... for inf+rmation and necessary action .

Assistan
#

Ml t r a r ( ][J P )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\Sq lou /RG/LP Dated:q .12.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Ms. Roohi Handoo
D/O Gh. Mohi Din
R/O 31, New Colony Nrigeen,
Mirzabagh Hazratbal, Tehsil Srinagar North, District Srinagar.

vide notification No A _/RG/LP dated \>.-dR '-')–6 ) B for a

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.p Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

Thennewal / 8xtension of provisional licence/enrollment must be
sought before the date of expirv unless the aIIBi otute]/Zfhat @rollment am
c M6efo rIe

By Order

fW£Listrar (LP)
D,t,d, Il .72.202;No: S€gQQ-lh RG/LP

Copy forwarded to thI

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Ga2ette
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library: High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Roohi Handoo, Advocate

. .. ... for information and necessary action .

'ar (LP)Assistan
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\SI b}H /RG/LP Dated: n.12.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Ms. Shimaila Jahanbeen
D/O Sh. Muzaffer Shuia
R/O H.No.22, Lane No.2, Qayoom Colony, Rawalpora,
Chanapora / Natipora J Srinagar.

vide notification No _/RG/LP dated )L-bq-bz:3 for a period

of one year has bee(b extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.p Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / bxtension of provisional licence/enrollment must be
&ought before the date of expiry unless the absolute/fil©al enrollment as an
c

By Order *,*.,&r=,
D,t,d, Il .12.2024

istrar (LP)

No: S LasS- cRb\ RG/LP
Copy forwarded to th
1

2

3.

4
5.

6.

7.

Principal Districtand Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Govednment Press, Jammu for publication in the next issue of
Government Ga£ette
President, Distript Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Librar9, High Court Wing Jammu/Srinagar for information and
also keeping reeord of the same.
Ms. Shimaila Jbhanbeen , Advocate

. .....for information and necessary action.

a
ItdAssis

Ptr

legistrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers oF Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\SC La_/RG/LP Dated: \1.12.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Mr. Syed Amash Ali
S/O Syed Mohd. Ali
R/O Kazmie Lodge, Mvnawara- Adad, Srinagar

vide notification No bOa _/RG/LP dated \\-oR – laB for a period

of one year has beel extended till 31.12.2025 subject to the verification of
his/her Certificates/LL. Degrees from the concerned University and verification
of his/her character anI antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unless the &solute/final enrollment as an
c Were before.

By Order

„*h{,.. -#
Dated: ]] .12.2024’

gistrar (LP)
No: SGQb2-(ba RG/LP
Copy forwarded to th
1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Cbuncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Ga2ette
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library: High Court Wing Jammu/Srinagar for information and
also keeping recdrd of the same.
Mr. Syed Amash Ali , Advocate

. ..... for information and necessary action .

f/
?egistrar (LP)Assista'

De
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\SI lb tH /RG/LP Dated:\ 1.12.2024

Provisional admi9sion granted under Advocates Act, 1961 in favour of

Ms. Roomi Jan
D/O Abdul Ahad Sheikh
R/O Trali Bala, Excharbge Road Tral
near HDFC Bank Tral,ETeshil Tral, District Pulwama

vide notification No. \\S _/RG/LP d,t,d oB- QG-:LQL3 f„ ,

period of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.d Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
M before the dat:b of expiry unless the abs aM#final en-Fin
Advocate is order@llmBefore.

By Order

AglSlim,t„, (LP)•+n •HnF–--

tG/LP Dated: \l .r2.202f–No: :stbtbl it
Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District #nd Sessions Judge, Pulwama
Secretary, Bar C6uncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazbtte
President, District Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websi
Incharge Library ] High Court Wing Jammu/Srinagar for information and
also keeping recQrd of the same.
Ms. Roomi Jan , Advocate

. .. ... for inf+rmation and necessary action.

,~„&,strar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\S& _blU /RG/LP Dated:1l.12.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Mr. Junaid Ul Muzzafar
S/O Muzzafar Ahmad Wani
R/O Babhara Pulwama Tehsil & District Pulwama

„id, ,,tin„ti,, N,. al aS /RG/LP d,t,d W- Qq- >.B for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv-®nless the absn©ibte/finat MIMias an
c Mbefo re:

By Order

„„$@.„„.,..,
I._. _ _ _ _ F#

tG/LP Dated: \l,12.2024TNo: Ska\k - IL
Copy forwarded to th

1

2
3.

4
5.

6.

7

Principal District grId Sessions Judge, Pulwama
Secretary, Bar Cbuncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, Distric+ Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitb
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recdrd of the same.
Mr. Junaid Ul Muzzafar. Advocate

. .. ... for information and necessary action .

A&„..„Assistan
+
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers oF Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\S' II,IN /RG/LP Dated: \1 .12.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Ms. Sabiya Reyaz
D/O Reyaz Ahmad Changal
R/O Baghat, Tehsil Sdpore, District Baramulla

vide notification No.CL' g _/RG/LP dated t 3-.'t–ID:b3 for a period

of one year has beel extended till 31.12.2025 subject to the verification of

his/her Certificates/LL. Degrees from the concerned University and verification
of his/her character anI antecedents from the CID.

The renewal / 6xtension of provisional licence/enrollment must be
sought b3efH© e the date of expirv unless the8aMWfMI enrollm©rit as an
c ®re before.

By Order a
itrar (LP)Assista

D,t,d,\1 .12.20.SLRth– Bb
Copy forwarded to th
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla
Secretary, Bar Cbuncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, Distric+ Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websi le
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping recprd of the same.
Ms. Sabiya Reyaz , Advocate

. .. ... for inf(brmation and necessary action.

Assistan legistrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers ok Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ %\k, hI\ /RG/LP Dated: ll.12.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Ms. Farah Jan
D/O Bilal Ahmad Dar
R/O Qalamdan Pora, Fateh kadal,
Tehsil-Srinagar South, District-Srinagar

vide notification No. gII _/RG/LP dated II-aS -}o22– for a period of

one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / dxtension of provisional licence/enrollment must be
sought before the date of expiry uni®s1
c

By Order

wk.„..,,
D,t,d, II .12.202;AN,; SG&\\- B] RG/LP

Copy forwarded to th
1

2

3.

4
5.

6.

7

Principal District £nd Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, GoverAment Press, Jammu for publication in the next issue of
Government Gazette
President, J&K H,igh Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websi
Incharge LibraryJ High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Farah Jan , Advocate

. .. ... for information and necessary action.

:++

:istrar (LP)Assistan'

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers pf Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\t' U _/RG/LP Dated:\112.2024

Provisional admigsion granted under Advocates Act, 1961 in favour of

Mr. Sheikh Anwar ul Aak
S/O Sheikh Gh. Mohmmad
R/O Mughal Masjid Hiwal Tehsil Khanyar, Srinagar

vide notification No. 1 q ?\ 4) To 23 /RG/LP dated la-O1-2o23for a period

of one year has beeR extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.b Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought be{fm© e the c@M expiry ML IMthHe Bst dIllMMmMMm1! q:

By Order

istrar (LP)Assis

N„ St,OII-\IQ tG/LP Dated:\l.12.2024
Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e_courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websi
In<.,harge LibraryJ High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sheikh Anwar ul Hak, Advocate

. .....for information and necessary action.

Assistant Ke&strar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers dr Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\kI :borN /RG/LP Dated: ll.12.2024

Provisional admi+sion granted under Advocates Act, 1961 in favour of

Mr. Samir Ahmad Par+y
S/O Mushtaq Ahmad Paray
R/O Hygam, Tehsil Sopore, District Baramulla

vide notincati,n N,. HQ\ q /RG/LP d,t,d la-al – 1813 f„ , p„i,d
of one year has beed extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.p Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
BOugh) le abs &
Advocate isMm§there before.

By Order

„„JK.„.„„
Dated:\ L. {2.202FNo: SGt\\q- Sg ,RG/LP

Copy forwarded to thI

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi.
Manager, Goverr+lment Press, Jammu for publication in the next issue of
Government Ga2ette
President, Distric+ Court Bar Association. Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websi fe
Incharge LibraryJ High Court Wing Jammu/Srinagar for information and
also keeping recc!)rd of the same.
Mr. Samir Ahmad Paray, Advocate

. ..... for information and necessary action.

{/f
It RUgistraAssista r (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\C' L/RG/LP Dated: I1 .12.2024

Provisional admis+ion granted under Advocates Act, 1961 in favour of

Syed AsifZahoor Indrabi
S/O Syed Zahoor Ud Din Indrabi
R/O Kaitch Razgeer, Peer Mohalla,
Tehsil Khansahib, District Budgam

vide notification No. RAo g _/RG/LP dated Il-oR -:L62–3 for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

'egistrar (LP)
Dated: \n 12.2024No: S CaSk- kl RG/LP

Copy forwarded to the: -

1 .'

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Cquncil of India, New Delhi.
Manager, GovernFnent Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Syed Asif ZahooF Indrabi, Advocate

. .. ...for information and necessary action.

istrar (LP)Assista



81

T_q/

HIGH COURT OF JA]VIMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\kb loW /RG/LP Dated: t].12.2024

Provisional admi lion granted under Advocates Act, 1961 in favour of

Mr. Sajad Farooq Rather
DIO Farooq Ahmad Rqther
R/O Kanga, Tawheed Pora, Tehsil Kangan, District Ganderbal

vide notification No.}q2-2– /RG/LP dated \T ’-a q - laB for a period

of one year has been extended till 31.12.2025 subject to the verification of

his/her Certificates/LL. Degrees from the concerned University and verification
of his/her character andantecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiryMlless the ab©©iute/finat enrollrrMl t as an
c mbefo re .

By Order a

„.. Skek%_GI ._, „,....u.„.,'pM'i''''''LP'
Copy forwarded to the':
1

2
3.

4
5.

6.

7

Principal District grId Sessions Judge, Ganderbal
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Ganderbal
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websit.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sajad Farooq Rather, Advocate

. ..... for information and necessary action.

Assistannll istrar (LP)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers df Bar Council under Section 58 of the Advocates Act, 1961)
+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: :\\U lb- _/RG/LP Dated: \].12.2024

Provisional admiqsion granted under Advocates Act, 1961 in favour of

Ms. Sayima Qadri
D/O Ghulam Qadir
R/O Tral-l-Payeen, Noor Abad, Tehsil Tral, District Pulwama

vide notification No. ao\ 8 _/RG/LP dated n'-oH-boIS for a period

of one year has beeni extended till 31.12.2025 subject to the verification of

his/her Certificates/LL. Degrees from the concerned University and verification
of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/fiM enrollment as an
Ad@ate is ordelMnmBefore:

By Order
'/

!gistrar (LP)Assist:

12.202; F-N.; S GRab-Ib ,RG/LP

Copy forwarded to the

Dated: \I

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Pulwama
Secretary, Bar Council of India, New Delhi.
Manager, GovernFnent Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association. Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sayima Qad ri, Advocate

. .. ... for information and necessary action .

bJ@+/
Assista£t–RVgistrar (LP)


